CENTRAL.ADMINISTRATIVE TRIBLNAL
PRINCIPAL BEMCH, NEW DELRKI

D.A.Nc.931/87

New Delhi, This the 04th Day of Auaust 1994

u.p .

Hon'ble Shri P.T.Thiruvengadam, MEmbef(A}

Shri 3 N bharma

Retia Bazar

Toun & Post Office Rayg
District Mathura - 281 204.

«oApplicant

By Shri M K Gupta, Proxy counsel for -
dhri Arvind Gupta

Versus

. Union of India Through
Secretary
aailuway Board
- Railuay Bhavan
New Delini 11& uG1.

2. The Ganeral Mena ger thr cugh
Financial ~dviser and
Chief nocounss LFficer
Central Railway HEdqunTtrr LGifice
Boribunasr, '
Bonbay V. T.

3, Qivisional Hail Wmnaqer

Central Rdlluay
Jhansi(U B} _ : ‘ b

s

By Shri H K Ganguani, Advucsts

O R DE R{Cral;

Hon'ble Shri P,T.Thiruvengadam, Member(A)

1 The resgcndéntﬁ have filed an affidavit on
. N_ov
162,94 brining o4t an amount of Rs.i19yB40/«
L

has buen paid as balance commuted value due ‘to
* re-fixation of pension after deducting the over

payments on pension at the rate of Rs.137/-

per month from 1.10.86 to the pensicner,
It has alsc been mentioned in the affidavit that

this amount having been made to the applicant

' no other payment is left to be paid to the

applicant,
2. Thé Pr oxy Counsel for the learned counsel
for the applicant accepts that balance of amount

'

Rs.13,810 has since bescn paid and he is now . e2/-




limiting the griver only to ths interest on the

delaoyed payment, 3s par instructions., No other

3. . The exact date whern the balance in commuted

pars

amount should have been paid eould not be brought
out by either side, This date would depend upon
NBCcessdry Foinql ities with regurd to pay re-fixation,
filling up of any forms if required and any other

regquirements
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& as per law. The respondents ars direct

tc Fix the sarlisst date on whidy the balance of

e
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comruted amount could have heen paid to him and allow
an interest of 12% from this date to 25-1~1994 when

the amount was finally paid, The interest would be

calgulated cn the final amount namely R,1%,810/~
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only., At this
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?
rgspandents menticned that the amount of %,1¢,810/7
includes certain amount of interast, If this'be 50,
t he dgpl‘CdﬂL should bs paid the balance dug as per
above orders. In any case, the applicant should also
be aduiséd segparately of Lhe deta l with regard to
the payment te be mhde in pu~¢u4nca toi{theseg crders,

Action-with regard to the above should be taman within

three menths of the receipt of the order by the
respondents., With the abové dirscticns, the U,A,
is disposed of. No costs,
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(PL.T.THIRUVENGHADAR)
Merber (A).
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